
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 909/2018

IN THE MATTER OF 

Confederation of Trans Hindan RWA's Ghaziabad Applicant 

Versus 

U.P. State Pollution control Board & Ors. Respondents 

COMPLIANCE AFFIDAVIT ON BEHALF OF THE GHAZIABAD 
NAGAR NIGAM 

I, Deshraj, son of Chohal singh, aged about 47 years, posted as 

Municipal Commissioner, Ghaziabad Nagar Nigam, Ghaziabad, U.P. 

presently at New Delhi do hereby solemnly affirm and state as under: 

1. That the deponent is working as the Municipal Commissioner, 

Ghaziabad Nagar Nigam and is well conversant with the facts 

and circumstances of the case and hence, competent to swear 

this affidavit. 

2. That this Hon'ble Tribunal, vide order dated 3.3.2020, passed 

the following directions -

"15. In view of above, we direct the Municipal Corporation, 
Ghaziabad and GDA to ensure clearance of legacy waste 

and compliance of 12 Solid Waste Management Rules, 
2016, apart from ensuring treatment of sewage. Pending 
long term action, interim steps by way of phyto/bio 
remediation for treatment of sewage must be taken and 
the drains must be remedied and cleaned. In short, our 
directions are: 

i. Clearance of legacy waste dump site at Indirapuram 
must commence within one month from today which 
will be responsibility of the Commissioner, Municipa 
Corporation, Ghaziabad. GDA is at liberty to either take 



responsibility or transfer the cost to an ESCROW 

account. Tentative cost is assessed at Rs. 4 crore. 

ii. All legacy waste dump sites may be identified within one 

month by the Committee already constituted namely 
District Magistrate, Ghaziabad, Vice-Chairman, GDA, 

Municipal Commissioner, Ghaziabad Representative 
from State PCB and a representative from CPCB. On 

such identification, the legacy waste clearance may 

commence within one month thereafter. 

ii. Sewage management and remediation of drains may 

start within one month atleast by way of phyto/bio 

remediation which will be the responsibility of the 

Municipal Commissioner, Ghaziabad. Any deficiency of 

funds may be made up in consultation with the 

Secretary, Urban Development, UP as well as Secretary, 

Housing and Urban Planning, UP. 13 

iv. CPCB may recover the damage to the environment after 

making appropriate assessment. 

4. That in compliance of the aforesaid order dated 3.3.2020, the 

Municipal Commissioner, Ghaziabad Nagar Nigam issued an 

order dated 7.3.2020 wherein directions were given to dispose of 

the legacy waste at Shakti Khand-1V Indirapuram by following by 

following the Bio-Remediation Methodology as per the directions 

issued by this Hon'ble Tribunal. It is further submitted that 

accordingly vide Notification dated 18.3.2020 the Ghaziabad 

Nagar Nigam invited Bids from different companies for carrying 

out the aforesaid work. In response to the aforesaid Notification, 

four Tenders/Bids were received after which it was decided to 

invited Request for Proposal (RPF) vide Notification dated 

19.6.2020. Consequently, two companies participated and their 

tenders were received in response to the aforesaid Notification, 



Since, only tw0 bids were made, therefore, it was not 

acceptable as per rules. It is further submitted that 

accordingly vide Notification dated 24.07.2020 the Ghaziabad 

Nagar Nigam again invited Bids from different companies for 

carrying out the aforesaid work. 

5. That the financial aspects in relation to the aforesaid Technical 

Bids are yet to be opened and they are under consideration. It 

is important to bring to the notice of this Hon'ble Tribunal that 

the Ghaziabad Development Authority which was directed to 

handover a sum of Rs. 4 crore to the Ghaziabad Nagar Nigam 

or to carry out the work themselves have failed to do either of 

the two things because of which the Ghaziabad Nagar Nigam 

has not been able to proceed expeditiously in the matter for 

complying the directions issued by this Hon'ble Tribunal on 

3.3.2020. The Covid-19 epidemic has also slowed down the 

entire process as the government mechanism was working for 

a larger period of time with 1/4th or half of its original 

strength. A true and correct copy of the Tender Notice dated 

24.7.2020 is marked and annexed as Annexure A-1 to this 

compliance affidavit. 

6. That so far as identifying the legacy waste dump sites are 

concerned, it is submitted that some of the said sites have 

been identified but no further progress could be made as the 

tender has yet not been finalized due to paucity of funds and 

the Ghaziabad Development Authority has failed to fulfil its 



obligation of either transferring an amount of Rs. 4 crore or 

taking the responsibility of carrying out the said work itself. 

That so far as sewage management and remediationis 
7. 

concerned, the Municipal Commissioner, Ghaziabad has directed 

the same to be carried out regularly and the same is being done 

on regular basis. Moreover, the Ghaziabad Nagar Nigam is trying 

its level best to do everything to maintain the sewage 

management in the best possible manner. 

DEPONENT 

VERIFICATION 

I, the deponent above named do hereby solemnly swear and 

verify that the contents of above mentioned paragraphs of this 

affidavit are true to my knowledge; and are based on the perusal of 

record and on legal advice which all I believe to be true and no part of 

it is false and nothing material has been concealed. 

Verified at New Delhi on day of August, 2020. 

DEPONENT 



VATT62/HtT/2020-21 &7:ylo4|1o20 

TETAI TUm- 3890-5- 19-14941/2019 R-T 20.09.2019 Afa y 4TTRI TR TH Mrrark rI 

RAi5 08.08.2020 HH 5:00 a 
5 08.08.2020 61 HY: 5:00 % 
AT% 09.08.2020 1 TR: 10:00 HI 

T 18% 
GST 

248400 24840 1150+GST 01 

751852 75190 1150+GST 02 

qTS-03 $0-09 aT3-04 310 aIT RI57 
279800 27980 150+GST 

1150+GST 
576000 57600 01 

705800 70580 1150+GST 02 HI6 

583510 58360 1150+GST 01 HT 
45 

T3-48 O-12 -31, q579 7 -83 HA R 
230970 23100 1150+GST 01 HTE 

48 

316651 31670 1150+GST 01 1 

38 

1046309 02 104630 1150+GST 
78 

qTS-52 T 77-14 .g. AMM TA | 
02 E 832650 83270 1150+GSTT 

10 52 ..-85 5TT HTYTT TTRiT 

890900 89090 1150+GST 02 

52 

894490 89450 1150+GSTT 

91 

25600 12560 1150+GST 01 HT 

13 14 

913887 91390 1150+GST 2 H1E 

14 42 

T-36 TT 
F0-16 7 dte 75 

36 
1336878 133690 1150+GST 02 HT8 

15 

1150+GST 02 HIE 

16 HAA HT 7 H35 HI^3 YEti T|1442442 144250 

70 
01 AT 4TT R421600 42160 I150+GST 

17 50 

SCannea win tamscann 



qTS-16 T rTUTM A1 25 T HI o 
744512 

16 

02 

18 
74460 

1150+GST 

02 
53320 

1150+GST 

19 
84 

20 
476330 47640 1150+GST 

01 H6 

06 
1150+GST 

02 H16 

21 01 
996200 99620 

1150+GST 
01 HT 

30 
225796 22580 

qTS-24 8tl P79T T TT I_r¥ 4 1298904 1150+GST 
02 418 

23 
129900 

24 

24 
766244 76630 1150+GST 02 

18 

25 
43500 1150+GST 01 HT6 

8 
434910 

TI-gT 

26 
17000 41700 1150+GST 01 

09 

562000 56200 1150+GST 01 HI6 

27 09 

28 
279000 27900 1150+GST 01 H16 

09 

29 
346162 34620 1150+GSTT 01 

91 

30 
413923 41400 1150+GST 01 

91 
40840 1150+GST 01 

31 
408392 

91 
02 IE 

TS-94 TR J-TI5 7-345 -12 t 1489242 148930 1150+GST 

32 94 

50000 1150+GST 

33 

3367000 336700 1150+GST 03 HT 

34 

Selection Of Contractor for Bio-Remediation/ 
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